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R 0 E R 

_N.Pllic 	V.C. 
P1.A.107 of 1998 has been riled by the respondents in 

t.A.1416 of 1997 seeking extension of time for compliance 
of this Tziunal's order dated 23.1.1998 passed in the U.A. 
upto 30.6.1998. 

After hearing the submissions made by the ld.counsel 
in the 1.A., we extend tlma for compliance of this Tribunal's 
order dated 23.1.1998 upt. 30th April. 1998, 

It has been submitted by IVIr.R.K.De, ld.couns.l appearing 
for the applicant in this case that the order has a].reay been 
passed an 28.4.1998# which is denied by the ld.ceunsel,.alaj 
Chatterjae, appearing for the Q.P. 

M.A.107 of 1998 stands disposed of. No order is made 
as to co5t, 

(S.Daeiupt) 
Administrative r1erber 

(S ik) 
Vice-Chairman 

r .s. 


